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be permissible for a State to depart from the above
principle. In considering this aspect of the quesiien, the
State Reorganisation Commission recommended that if
any departure from the principle of non-discrimination
on the ground of residence is to be authorised at all, it
should be such as to cause minimem hardship and that
2oeessary legisletion in this reeard should he umdertaken.

2. On the basis of these recommendations, provi-
sion was made in this behalfin paragraphs 14, 15and 16
of the memorandum on safeguards for linguistic minori-
ties which was laid before Parliament in September, 1956.
Tt was stated in the memorandum that the Government
of India did not consider it necessary or desirable to
impose restrictions for any public employment and that
it was proposed to repedl all the laws in force prescrib-
ing any requirement as to residence for any pubfic em-
ployment. It was further stated that in certain cases
exceptions might have to be made for & transitional
period to the general rule of non-discrimination in the
Telangana area of the former Hyderabad State and in
certain backward areas. In pursuance of this decision, it
is now proposed to repeal all the laws in force prescrib-
ing any requirement as to residence within a State or
Union Territory for any public employment in that
State or Unien territory. Exception, however, is being
made in the case of Himachal Pradesh, Meanipur and
Tripura and the area transferred from the State of
Hyderabad to Andhra Pradesh. In respect of these areas,
it1s proposed to prescribe residential qualifications for 2
Timited period not exceeding five years in regard to
non-gazetted services including the service of tehsildars.
It is proposed to empower the Central Goveinment to
make rales for the purpose.

3. The Bill seeks to achieve these objectives.— Gaz.
of India, 11-9-1957, Pt. H, section 2, Bxt., p- 811.

Amending Act 10 of 1964.— The Public Employ-
ment (Requirement as to Residence) Act, 1957, repeals
all the laws in force in the States and Union termtories
with regard to requirements as to residence for purposes
of any employment or appointment under the State,
any local or other anthority, but section 3 of the Act
empowered the Central Governimezt to make rules pre-
scribing requirernents as to residence within Telangana
area of Andhra Pradesh or the Union territories of
Himachal Pradesh, Manipur or Tripura for appoint-
ments in subordinate services. Section 5 of the Act fixed
a period of five years from the commencement of the
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Act duzing which the domicile rules framed under sec-
tion 3 in respect of the abovementioned areas were to
remain in force. Since the Act came into force on the
215t March, 1959, the domicile rules framed ynder sec-
tion 3 will cease to be operative with effect from the
21st March, 1564,

2. It is considered desirable, after consultation with
the Government of Andhra Pradesh and the Admimisira.
tion of the Union territories concernad, that the domi-
cile rutes framed in respect of the areas mentioned above
should be kept in force for a further period of five years.
The Bill seeks to achieve this object.— Gaz. of India,
19-3-1964, Pt. T, section 2, Ext, p. 227.

Amending Act I of 1969. — Section 3 of the
Public Employment (Requirement as to Residence) Act,
1957, empowers the Central Government to make tules
prescribing a reguitement as to residence in regard to
appointinent in any subordinate service or post under
the State Govermment of Andhra Pradesh or under the
control of the Administrator of Himachal Pradesh,
Manipur or Tripura or {0 any service or post under a
local authority (other than a cantonment board) within
the Telangana area of Andhra Pradesh or within the
Union tertitory of Himachal Pradesh, Manipur or
Tripura. Section 5 of the Act as amended in 1964 pro-
vides that section 3 and the rules made thereunder shall
cease to have effect on the expiration of ten vears from
the commencement of the Act, By virtue of this, sec-
tion 3 and the rules made thereunder would cease to
have effect on the 21st March, 1969. Tt is considered
desirable after consultation with the Governments of
Andhra Pradesh and the Union territories concerned
that the said section 3 and the rules made thersunder
should be continued for a further period of five years on
and from the 21st March, 1969.

2. With effect from Ist November, 1966, certain
territories of the former State of Punjab were added 1o
the Union territory of Himacha! Pradesh [vide section
5(1) of the Punjab Reorganisation Act, 1966]. It is con-
sidered desirable, after consultation with the Govern-
ment of Himachal Pradesh, that the previsions of the
Public Employment (Requirement as to Residence) Act,
1957, should apply in rélation to these territories also.

3. The Bill seeks to achieve the aforesaid objects.—
Gaz, of India, 23-12-1968, Pt. I, section 2, Ext, p.
1699.

ACTHOW AFFE CTIEDBY SUBSEQUENT LEGISLATION

— Amended by Acts 10 of 1964, 1 of 1069.

—- Adapted in Himachal Pradesh, Marnipur and Tripora — See Public Employment (Requirercent as to Resi-
dence} Act (Adaptation) Order, 1973.— Gaz. of India, 23-1-1973, Pt. 1, section 3(1), Ext., p. 72.

[THE] PUBLIC EMPLOYMENT (REQUIREMENT AS TO RESIDENCE)
ACT, 1957

(ACT 44 OF 1957)"

[7th December, 1857]

An Act to make in pursuance of clause (3) of Article 16 of the Constitution special provisions for
reguirement as to residence in regard to cerfain classes ‘of public employment in certain areas ang
o repeal existing Iaws preseribing any such requirement, ’
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&8s £-3] [ The] Public Employment (Reguirement As To Residence) Act, 1857
BE it enacted by Parliament in the Eighth Year of the Republic of India as follows :—
[a] For Statement of Objects znd Reasons, see. Gaz. of India, 11-9-1957, Pt, I, section 2, Ext., p. 811.

. Shert title and commencement.— (1) This Act may be called The Public Employ-
ment (Requirement as to Residence) Act, 1957.
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(2) It shall come into force on such date® as the Central Government muay, by netification
in the Official Gazette, appoint. :

[a] "The Act came fto force on 21-3-1959, see G.S.R., 323, D/- 21-3-1959, Gaz of Ind1a 21-3-1959, Pt
I, section 3(i), Pp. 392,

2. Repeal of existing laws prescribing requirements as to resndence —— Upon the
commencement® of this Act, any law then in force in any State or Union Territory by virtue of
clause (b) of Article 35 of the Constitution prescribing, in regard to a class or classes of
employment or appointment to an office under the Government of, or any local or other
authority within that State or Union Terzitory, any requirement as to residence therein prior to
such employment or appointment shall cease to have effect and is hereby repealed

[a] This Act came into force on 21-3-1959.

"3. Power to make rules in respect of certain classes of public employment in
certgin areas.— (1) The Central Government may, by notification in the Official Gazette,
make rules® prescribing. in regard to appointments to — :

(a) any subordinate service or post under the State Govemment of Andhra Pra'desh' or

®) any subordinate service or post "[under the State Government of Himachal Pradesh,
Manipur or Tripura:] or

(c) any service or post under a Tlocal or other duthonty] (other than a cantonment
board) within the Telangana area of Andhra Pradesh or “[within the State of] Himachal
Pradesh, Manipur or Tripura any requirement as to residence within the Telangana
area or “[the said State], as the case may be, prior to such appomtment

(2) In this section,

T(a) “Himachal Pradesh” includes the territories specified in sub-section (1) of section 5
of the Punjab Reorganisation Aci, 1966.]

(aa)] “Subordinate service or post’ means any service or post appomtments to which
are not notified in the Official Gazette but includes any service of tehsildars, -

(b) “Telangana area’ comprises all the territories spemﬁed in sub-section (1) of sectmn 3
of the States Reorganisation Act, 1956, :
{a] For Himachal Pradesh, Manipur and Tripura Public Employment (Requirement as to Residence) Rules,
1959, See G.S.R. 325 dt. 21-3-1959, Gaz. of India, 21-3-1959, Pt. T, section 3(i), p- 394.
[b] Substituted for the words “under the conirol of the Administrator of Himachal Pradesh, Manipur or
Tripura” by the Public Employment (Requirement as to Residence) Act, (Adaptation) Order 1973
Schedule. The order shall be deemied to have come into force, —

{i) insofar as it relates to the State of Himachal Pradesh, on 25-1-1971.
{il) insofar as it relates to the States of Manipur and Tripura on 21-1-1972.

Section 3 39 (FB). [(1970) 2 Andh WR 381, Overruled.)] **

(1) Section 3 of this Act in so far as it relates to
Telangana and Rule 3 of the Andhra Pradesh Public
Employment (Requirement as to Residence) Rules,
1959 are ultra vires the Constitution of India, ATR
1979 5C 422 (426) : (1970) 1 SCR 115. (Question
whether delegation of power to make rules by Parlia-
ment to Central Governinent is valid not decided.) #%
AR 1971 Andh Pra 118 (122) : (1971) 1 Andh WR.

ATR 1970 Andh Pra 236 (243) : (1970) 2 Andh WR
136. (Secticn 3 is also void on ground of illegal delega-
tion.)

(2) Mulki Rules continue to be in force even after
the Constitution of State of Andhra Pradesh. ATR 1973
SC 827 (833) : 1973 UJ (8C) 390. ((1973) 1 Andh
LT 1 (FB), Reversed.)
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le]l Substitued for the words ‘local authority’ by the Public Employment (Requirement as to Residence)
Amendment Act, 1969 (I of 1969), section 2 {19-3-1969).
[¢] Substituted for the words “within the Union Territory of by the Public Employment (Requirement as
to Residence) Act (Adaptation) Order, 1973, Sch.
[e] Substituted for the words “the said Union territory” ibid,
[f] Original clause (a) re-lettered as (aa) and new clause () inserted before that by the Public Employment
(Reguirement as to Residence) Amendment Act, 1969 (1 of 1964), section 2 (19-3-1969).
a1%4, Parliamentary scrutiny of rales.— Every rule made under this Act shall be laid,
as soon as may be after it is made, before each House of Parliament while it is in session for a
total period of thirty days which may be comprised in one session or in two successive
sessions, and if before the expiry of the session in which it is laid or the session immediately
following, both Houses agree in making any modification in the rule or both Houses agree that
the rule should not be made, the rule shall thereafter have effect only in such modified form or
be of no effect, as the case may be; so however that any such modification or annulment shall
be without prejudice to the validity of anything previously done under that rule™].
[2] Substituted for former section 4 by the Public Employment (Requirement as to Residence) Amendment
Act, 1964 (10 of 1964), section 2 (9-3-1964).

5. Duration of section 3 and rules. — Section 3 and all rules made thereunder shall
cease to have effect on the expiration of *[fifteen years] from the commencement” of this Act,
but such cesser shall not affect the validity of any appointment previously made in pursuance

of the said rules.

fa] Substituted for former section 4 by the Public Employment (Requirement as to Residence) Amendment

Act, 1969 (1 of 1969), secton 3 (19-3-1969).

[b] This Act came into force on 21-3-1959.

[THE] PUBLIC FINANCIALINSTITUTIONS (OBLIGATION AS TO
FIDELITY AND SECRECY)ACT, 1983

(ACT 48 OF 1983)

[The text of the Act printed here is as on 31-8-2016]
CONTENTS

SECTIONS

1. Short title.
2. Definitions.
3. Obligation as to fidelity and secrecy.

4. Declaration of fidelity and secrecy.

5. Amendment of Act 15 of 1948 (Repealed).
6. Amendment of Act 63 of 1951 (Repealed).
SCHEDULE

STATEMENT OF OBJECTS AND KEASONS

The duty of bankers as to secrecy concerning their
customers’ affairs arises out of their contractual rela-
tionship and it has been universally accepted as a cus-
tomary usage in banking and has also been recognised in
law. The various enactments providing for the estab-

lishment of public sector financial institutions contain
provisions in respect of this obligation as to fidelity and
secrecy. It is considered appropriate to make similar
statutory provisions with respect to companies
functioning as public financial institutions.

]

Section 4

(1} Section 4 of this Act directed that rules made
under 8. 3 shall be Iaid on the table of each House of
Parliament and subject to modifications as may be
made by Parliament they shall be in force. As Ss. 4
and 5 are inextricably connected with S. 3 and are
inseparable from invalid 8. 3. Ss. 4 and 5 also become
void. ATR 1971 Andk Pra 118 (121,122) : (1971) 1
Andh WR 39 (FB). (Mulki Rules applicable to
Telangana area of Andhra Pradesh stili continue as
valid law in force.)

Seciion 5

(1) Section 5 as per subsequent amendment en-
joins that 8. 3 and rules made thereunder are to con-
tinue in operation till 1974. As Sections 4 and 5 are
inextricably connected with S. 3 and are inseparable
from invalid 8. 3. Sections 4 and 5 also become void.
ATR 1971 Andh Pra 118 (121, 122): (1971) 1 Andh
WR 39 (FB). (Mulki rules applicable to Telangana
area of Andhra Pradesh still continue as valid law in
force.) ((1970) 2 Andh WR 381, Overruled.)



